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[Mr DEPUTY-SPEAKER 1% the Charr]
MATTERS UNDER RULE 377

(1) REPORTED EXPLOITATION oOF Epu.

-
CAIFp YOulH BY Post ANp TELEGRAPH
DEPARTMENT

ot gfeke wgrge (rvRT)
ITeay wERT A fOR 177 T WeARA
T wETA T IF-ATY frany g g
fafiss o971 Aur gafwr 5 ongw
w3t wfgeesg nF weeg F faag
FTTHE FVAT AT E

ma 77 w fafas T ow o
FITAAY FA ¥ F 3q AT |9 FAT
T T wAEE w1 TrE AT favmr
FAor AW A AT gaETQE  qafar
1 747 9 ¥1q gfafeq v 75 77 "q70
TR ¥4 « 413 {7 9H7 A FT 9T ¢
wrraris Y TR Faw A et
w71 GfAa1  IAFT HAATT F0 07 AT
T AT A RN 9 wa Py and
AT AT oA BT 3T W AT 3 AT
T FT | TR 7 fau faed AT
T g ¥ M F |

Tiww o frefr mat =
gw fofqs aav 2 7 7% § 917 37
rqrdt 57 frarwr vEr # 0 99 ARAIT
WT7 oo 0o 1 forfuyr gaa1a orqor 7Y
=T E ) A7 T OF GIIFE A7 weEerny
w3 ufmmfaw rovm &0 39
PATATATT 477 F737 riem ) o171 =7
& B v atavr Y w17 e AEl
T4 AT WYTIT F1 #qEY 79 BT FE
Fvar ¥
(1) Retorted  FIRE  INCIDENT IN

RoHuHA RAMPUR VILLAGE IN SAMASTI-
rur DrstricT or BrHar

wt Tadew W@ (UEn)
Iqreqm Wy A fam 377 ¥ vl
v gfyeradta nge % faog w1 99w

Matters under  Rule 3877 388
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(1i1) REPORTED USE OF TELEPHONE BILL

Forms I8 Hinor Y PosT AND TELE-
GRAPR DEPARTMENT

SHRI K GOPAL (Karur) Mr
Deputy Speaker Sir with your permis
sion [ wish to bring to the notice of
this House and your goodself a matter
of public unportance, the breach of as-
surances given by the Prime Minister
from time to time regarding the langu-
age 1ssue  We were assured that Hindi
will not be imposed on non-Hindi
speaking people I enclose herewith
a telephone bill which 1s only In
Hindi
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Rule 377

I can understand Hindi being used
on forms by States where the regional
language is Hindi but a department
like P & T which is a Central Gov-
ernment undertaking should not wuse
Hindl exclusively This 13 a great
handicap for people from non-Hind:
speaking States as they are not able
to understand the contents n the
printed forms I, therefore, request you
to direct the Prime Minister to ask
the Minister of Communications and
also Ministers of other departments not
to issue forms printed only in Hindi

(1v) FaAsT UNTO DEATH BY OFFICE
BEARERS OF ALy INpia Postar Emrro-
vres UNION, AHMEDABAD Drvisson

SHRI AHSAN JAFRI (Ahmedabad)
Sir under rule 377 I wish to draw
the attention of the government to the
following matter of urgent public im
portance

15 office bearers of All India Postal
Employees Union (Postman Class IV
& EDA) Ahmedabad Division have
gone on fast unto death from 10-4-78
i support of their demand ‘One Post-
man ~One Delivery

It 1s quite painful to note that the
Postal Department 1s actually exploit-
ing the postmen in the name of effl-
cency throughout the country Postmen
are required to work more by the
officers disregarding the rules made for
the duties of Postman

The beats assigned to the postmen
in the city of Ahmedabad are norm-
ally of 20 Kms It takes nearly 325
hours for one dehvery All the post-
men are required for two deliveries a
day The postman has to arrange the
mail at the office which takesz ncsly
one and a half hours, ie 3 hours™or
two deliveries This amounts to tak-
ing work for nearly 10 hours

This 13 gross injustice practised by
the Postal Department. Repeated de-
mands were mada by the Union since
the last many years but nothing has
heen done so far.

D.G., 107879 2%

Postmen resorted to ‘work to rule’ m
support of their just demands
Ahmedabad from 3-1-1978

PMG, Gujarat intervened on
10-3-1978 and promised that he would
wntroduce the rule ‘One Postman—One
delivery' in the Ahmedabad Division,
The agitation was withdrawn

After this, the postmen were served
with show cause notices This kind of
unjustified attitude of the officers of
the Department has compelled the
postmen to go on fast unto death

The situation i1n the postal depart-
ment in Gujarat in general and at
Ahmedabad m particular 15 becorung
worst 1f any ynfortunate event will
take place the situation may go aut
of the control of the postal authorities.

1 draw the attention of the Govern~
ment with great concern and hope that
Government will interfere immediately
to solve the problem of the postmen
and will ask the department to take
work from the postmen according to
rule

1316 hms.

DEMANDS FOR GRANTS, 1978-79—
Contd

MiINISTRY OF EDUCATION AND SoCIAL
WELFARE AND DrrarrazNz or Cui.
TURE—CONtd

MR DEPUTY-SPEAKER The House
will now resume further discussion and
voting on Demands for Grants under
the control of the Mimstry of Educa-
tion and Social Welfare and the De-~
partment of Culture Shrimat. P.
Chavan was on her legs.

SHRI HARI VISHNU KAMATH
(Hoshangabad) How many hours were
allotted and how much time remains?

MR. DEPUTY-SPEAKER 2 more
hours are there out of which the minis-
ter will talke at least 48 minutes to 1
hour 8o, 1 hour is left for the dis-
cussion The minister will be called
at about 2.30



